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clarifications on steel. And the price
rise. (Interruptions). It is not listed
today. We will take it up.
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SHRI XAMAL MORARKA:
Refer it to the Privileges Committse.

THE ODEPUTY CHAIRMAN:

I would request the Chairman to
admit it to ths Privileges Committee.
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SHRI P. UPENDRA: Madam,
there was a small omission in your
announcement. You said that after
the voting at 2.30 p.m. on the Con-
stitution Amendment Bill, we will
take up further discussion on price
rise and all that.

THE DEPUTY CHAIRMAN:
No, Half-an-Hour discussion.

SHRI P. UPENDRA : No,
Madam. There are two other Bills--
the President’s Emoluments Bill and
Salaries and Allowances of Officers
of Parliament Bill. These are small
Bills aad it can be taken up after
those Bills are passed.

THE DEPUTY CHAIRMAN:
We will pass the Bills without discus-
sion.

THE CONSTITUTION (SIXTY-
SIXTH AMENDMENT) BILL, 1990
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SHRI KAMAL MORARKA
(Rajasthan): Madam, you will have
to expunge those words.

THE DEPUTY CHAIRMAN:
I will expunge those words.
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*Expunged as ordered by the Chair.
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SHRI H. HANUMANTHAPPA
(Karnataka): Madam, I want to
bring to your notice an important
thing. This is just agitating my
mind in the last two, three days when
it was raised and somehow it has not
come out. This is about the accounts
of the son of the Prime Minister, If 1
am wrong, clarification should come.
One should be above board, and one
should not live in suspicion. If any
suspicion arises from a statement, it
should be clarified. (Interruptions)

THE DEPUTY CHAIRMAN:
I am “not permitting anybody. I do
not even know what you are saying.
I will not give my verdict till T hear
what you are saying . But what is it
relating to ?

SHRI H. HANUMANTHAPPA
T am only saying that there are certain
reports about the accounts of the son
of the Prime Minister. Let them be
clarified. If there are no accounts, let
them say so. About one account,
they agree. But the reports are that
there are a number of accounts. Let
there be a clarification. Let us not
live in illusion, on false illusion, on
suspicion. If there are accounts, let
there be a letter rogatory sent,
and if there are no accounts, let the
Government come and say that
there are no accounts and that this is
the information that they have. T
want this clarification from the Prime
Minister, from the Government,
whether the information that we got
from the Press is right or wrong. If
it is wrong, okay. If it is right, what
action is the Government going
to take? Why should the people and
even Members of Parliament be under
false illusion, false reports. Let there

be a clarification from the
Government. That is all my
request, Madam, tbrough you.



49 The Constitution (Sixty
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Please sit down. Let the Mantriji
speak.
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THE DEPUTY CHAIRMAN:
Just a minute. He has moved the
motion. Huisstarting his speech now.
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has moved the motion. Two, three
Members spoke in between.
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THE DEPUTY CHAIRMAN:
There is one amsndment by 2rof.
Chandresh, P. Thakur for refzrence
of the Constitution (Sixty-sixth)
Amendment Bill, 1990, to a Sslect
Committee of the Rajya Sabha.
The Membe: may move ths amend-
ment at’ this stags without any
speech,

PROF. CHANDRESH P. THA-
KUR (Bihar): Madam, 1 move:

“That ths Bill further to amend
the Constitution of India, be refor-
red toa Select Committee of the
Rajya Sabha consisting of the
following members with instruc-
tions to report by the last day of
the next Session of the Rajya
Sabha:

1. Shri Raj Mohan Gandhi,
2. Shri V. Gopalsamy,

3. Smt. Kamla Sinha,

4. Shri Mahendra Prasad,
5. Dr. B. N. Pande,

6. Shri Dipen Ghosh,

7. Shri Hansraj Bhardwaj,
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8. Smt. Renuka Chowdhury,

9. Miss Chandrika Premji Kenia,
10. Shri Gaj Singh,

11. Chowdhary Ram Sewak, and
12. Prof. Chandresh P. Thakur.™

The quemons were proposed
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“Laws relating to land reformg
are being brought under the Ninth
Schedule to provide the necessary
constitutional safeguards to them

~and enable their speedier imple-

mentation.”
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g adw feaFy 9 uiEeates
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SHRI MENTAY PADMANA-
BHAM {Andhra Pradesh): They are
all in the Congrass Party. If you
yield for a minute. I will be able
to make my point. My point is
that for the last four decades, in
most of the States, the Congress
party was the ruling party and the
Chief Ministers were the Congress
party. Chief Ministers and they had
failed to implement land reforms
with all sincerity because there is
a strong, powerful, lobby inside
the Congress for the landlords to
see that the land reform legisla-
tions are not properly implemen-
ted.

SHRI M. M. JACOB (Kerala):
They are now members of the ru-
ling party.

SHRI MENTAY PADMANA-
~BHAM: I am only saying what is
historically true.

SHRI MADHAVSINH
SOLANKI: There is a lot of subs-
tance in what the hon. Member

[1 JUNE 1990 1

siath Amendment)
Bill, 1930

says. Even in the Congress party
there had been vested interests who
had not been in favour of land
reforms. But it was the Congress
Governments in this country which
brought land reforms and gave
right to the farmers. It attempted
and it was successful. In many
places the tillers have become the
owners and occupants of the
land. But it is an unfortunate
blot on this country that those
people, those leaders, who were there
in the formation of the Independence
Movement, when Independence
was achieved, when the Congress
brought in the policy of land 're-
forms for implementation, left the
Congress because they were  affec-
ted, and formed either the Swatan-
tra party or other parties which
would protect the interests of big
land owners. And a majority .of
those members are unfortunately
found in the Janata Front today.
I do not blame them. If the Janata
Front is very sinc:re about what it
professes, in its manifesto as well as
m the letter written by the Prime
Minister yesterday, it should imple-
ment the reforms and provide real
protection to the small people who
are devoid of that protection.

S8

A% WA SlSFT
w_W)
FTE T

(ST
o fedt § aga weer

oft wtga (ag @Y @ 9 A
§ Fm, gafar ¥ S W
Gl

SHRI MOTURU HANUMAN-
THA RAO (Andhra  Pradesh):
The present amendment could not
be brought by the Congress though
they were there all along.  The
Congress-I Governments have been
responsible for largely avoiding the-
implementation.

SHRI MADHAVSINH SOL-
ANKI: Sir, you are mistaken.
The Congress-1 brought 202 pieces.
of legislations inctuding the. Ningh:
Schedule.
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SHRI MOTURU HANUMAN-
THA RAQ: They have not been
implemented by Congress-1 State
Governments.

SHRI MADHAVSINH- SO-
LANKI: That is precisely what I
wanted to say. The Congress im-
plemented. But, as the hon. Mem-
ber says, there were lacunae and
even in Congress-I there are membets
who are not convinced about or
committed to land reforms. But
the Congress policy remains and the
policy will be taken to its,proper
conclusiqn.

AT JUFATEAR S, AR I
¥ St Jed@ AT F qEAT qgAr
o W g a8 Wt ouw far av
fma g faas o 94w § ag
W TGN FE AT TG B
qy fyowaqe, {sfeafae @t
¥ g Sm afa g ST W/ S
Doctors, lawyers, businessmen and

industrialists are purchasing land
from poor people at high prices.

. EE a1y ¥ WA 9l St @
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g @ IR AN s@ afed ) wey
T q) G HE THuC A -
fegw faa °t vy & =9
& ¥ HRY W A AOewE -
But if they are committed to the
poor people and -farmers in this
country, they should be prepared to
undertake legislation and imple-
ment it very honestly.
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[1 JUNE 1990 ]
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fg 7 @ g qft qare & fay
AR W Aaw @ oz oAt
gL q FAw uF eafyd I Agq
@ty WS s fag o o
T F I N3WF @ fafre
TS e gdewa.
(cwwem)
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¥ fasy o ¥ fyadr qfy
9t a8 sw qfy 1 canlt aav faar
TT I9T NIW ¥ WeET W IW
TE FT R W F g IuX
AW JE FE FEA AD AAED
i 7 & fv foo ume fo dow
F SEHT T Far famr gy

uF gl @@ o Sad S
FEA g 9T AN )

&t §w g ate W 99 BT &,
AYHFT A 92T @V § | Hgw
=l o7 g ot 3ad Amt agwT A
I AT T T AT FET G T
W OARYR W oxide &l wfedww
g7 81 wIwER 1954 W Z@ Zw
F AT GEwlaF g9 9@ 9fEm
GATERATR A€ W Fis ief=a @ifwy
T SE7E 90 W@l g1 "X «9igy,
Tor fag & sawt fa<iv fagr 9r
T A wa =¥ Jbd s fag &
A gaw faE--‘spieha wimwe
TrdE W gED, T s gfen
T A @FET | oW &g AvEg
A g f w@ffa Ed e fag wr
Fa ofdf B DT 9€T 1 wE WA
aferr 82 @ gfe 42-43 ant
¥ xi§e & At K o fag @
Q| BT R AT ST N gl
A ¥ T LM F W= AN T
M TH A FW TR WY
T fag afergiv x4 farwit-
gHT A BwET. fed faeregy @
ary g 1 areliy A o W
T ] agad § fw om Iw § owE-
I8 dgarfa ¥ | 400, 400 THE
T AW F oam F 1 I STH
I wadE fams os adios @80
q | TGHw AT F eI g ud
o E famw awwh ¥ oA o
fogr wifr & SR 92 goe SR T
&ﬂ-&m 1l ST sl fear fa
¥ ot feel adw ¢ sife
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[# §7 @ A=)

gl 97d sMEd f S feeE
3ad fa@gr f{ IAT Taw & =T
AT 9373 WA AAA  F AL FR-
Faedi & At@ 9¢ g& aAd gei |
3Ty ST & A9 a‘rfgq P H oTeE
qiers § FJtEr aal § .

{ s gaT)

2o TEATHT QA © AT 9T
3 fame sdmg &0 fodE €, &
F1 21 famE sMwA & [T 6%
A0 77w N A F 1 W QIR
q3c7 3 WT wv, (AT 51 agtams
U3 FIT T WA IGAATETET
W d i wARlq w@Teet § Sad
F 1 FWE FHEd F foe ®
wez frar W g & oo awda

4 gt & fawEslg 9qiw fag v

FARTT & Wiww F YA Ad
37T 27 EEAATE A-Uz, AT
T AL ga|, &fgal ger \ g =
e;@a‘r % oWlm 8 ol 3 uES
AT ATIFE W % :5‘6{ T Fl g
wME w1, qx fawE 93 EATeETe
fagrgsl § A =17 & @ ooEr G
ISt & 1 ;T A4 Temw qd gW
F atasfg W fasEaty 9= fog o%
R AT AT 4T w9 fAwTE  w-
9 A SHT %M F AU 9T weEl
WS FTW ARl & a%‘ { SARETT)

SHRI SATYA  PRAKASH
MALAVIYA: Sir, I am on a pomt
of order. Whatever happened in
the State Legislature cannot be dis-
cussed here.

THE VICE-CHAIRMAN
(SHRI M. A. BABY): He has made
only a reference to it.

o AR QMET -~ TeT
Figt f& #T [@eERtg Yere fhg
AT QTG AT @ @ A &y
AT=1a37 g0 § #59A7 qu g & gawy
T FI A7 QA § fa'nf"q 4T 7
T gaqt € AT 88 § W ad
St A yEAT =mEat €
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o T AL G | W AT
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2 IEUNEE G I
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Afcew wee am F@ F fag, Sar
fs gax s3w #§ & Fwad A1 s
Tiffe sk ged weaT W F el
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§ W T aT ehed @ wwdr g
R Iow aETiE Qe & fau
A wig ¥ 39w ¥ T TR &Y awar
g i g et
frfw 2 f5 Fifrr oxe #r Fers g
e fErr T qT qryg-ay
8L UM A ATEIT w9y wAw §
S ST F wify seeteT s
T AW I AE A | gw AxE
¥ oad, aff et e e,
ST IR A g F aferfar avw
T 13 iy as afr garet %
faad ft w7 @, W ey
AOR AT 77 51 o ard adEw
TER 99 57T @ & ¥ Faw
oY d@ wfr 3 dww ¥ oA &
wﬁmﬁw&mﬂ%n Fqe ar
TR A T o M ¥ oagdr v

é’l’;?_%' ar Y wi w9
FIEMET #T gy wgda gwfa
¥ oawar ¢ fr %ﬁm%
N AW a1 2w oan
SHTT FTE & qmw femr T
A F g7 EwE e IR
fz;w;’m 1AM & gmy iy

A 5

TR ¥ Aforzm & o aeq FHT
AT w17 Tafar § smod qrsqw
¥ FET T oFI T 5 3ad
oWy gmorry § T F 39
TAEE 30 T ymy awfaw froaar
e & fao oz gag ERIGEED )]
W AT w3 wEd awfe w@y
TG F7E fa Fma g
WM AT I oaEe ¥ i faowar
# AT w7 o owm % oamm
CIREICINE T G -, S
afqwa davue Frdgw TIT fT 2,
#99HET 277 5 wwdw #r g

AN W fig wmr (v
SAW ) WATIT  IqgwreRs uzEy,

243 R.S.—3.
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[of a3es fag T
g ot §  dfquw dmEw ¥
g dfggw ¥ S Af fRww
TF P §, SAH Arhd R SgE
X IO QAT AW AERE W
TR OFR ¥ W AW
5 AMFR TG %5y q 5 w3
qqa w0 ﬁﬁ afeT Saw
gfeom i arfearfaat &0 waw
gar gt o fRwE T F AR
e S ¥ serd ) 253 SWEd
¥ g, S 1971 § WF gAT WK
20-4-72 & W[ EHI B sfagifa®
qeit ¥ WaYy gewr, wAE WE A
T F @IFR WM WRT
W A@ ®AT TA9 AW A
RN oA wmE § uF W
AT FQ@ 9, zaa”rﬁﬁa:ram%
§ ITR FAA G@AT S fHAT |
A ™ oSt w55 uR
qEy dsqw ¥ w91 @ §, 3
fagas & wqreaw ¥, § @@% f@y
AR F g g afwa &
ag e fiRer  wr Agw e
e fH@t awg & IwAAE ww
E21 i e O W1 121l ) e
HETH T 7T IS & Y 9 T WA
waEl w8 faw g saitE ¥
AR FEA ST AETA F FIT qA0
T § ST USH ¥ @ a9y qy
3, S FOW A TR 1 zEn
o @  FHG  §, IF FC qFA
g orag WE TG 9 FW AW
AT WL A AL FA a1 W@
WR WT FE A FW w
ARy § @ EH WA @ FQ
£ AR T|A  WOE WiRfaw w
g% AWM F qEl FOL et
oy A8 qaEr F § F oo
g WEY #, ¥ TgI I W
T WAL AT 5T FIAT HT T
1 pv & FEIAT H< | gH I F9
& og oizy St & wf w7 fr
T AR TAEAY §
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W OEWE & T OFCWD W AN
AR HL TEA T T A Wl
gAR A9 & mor Y e 8 s
A L e L R O
gfeem, fafq, sifamt oie o
qE Gaqr T g S e § e
qEw & faﬁ mﬁ S wTaET
It & 9§ WO ATRAEET
Ed) mﬁa'rvr Gl ‘Hl‘g a1 AR
g, TR ad Fr waREm g A wR
frft @@ wE :raﬁa'rq &,
ITRT WA FE AW AT AT g
a7 § fawarg g F oo A
fefeg ®7 & = Al F &G
oAl ¥ PRAras w qEd |
qaEr faw w0 anq § frad &
§ Og A9 1977 ¥ fewwx 1980
¥ BT g SEr 81 S 9w ey
U S T
W A, Iq@ R Gaq § 33
T OYFIR & FAH, TS UGS 39
fom ® wd AE A, 4 ar s
& AT T 8 |

RV EC I o
qTAq wEAT g AT m|itas AW
T SAm T FET ¥ wwifad g
Tt g W R A § W
narsﬁ%agsrrmmgmg%
O dfqgm goes {aTw @
FEF Q@ AT o faedt gerT -
Fits s fadasaa swfa fear
T Sy wwar € R aer gan
FAAT T A AU TET I o R E—
gt %8 A afafy ame W
W T A wiT Fus BFF e
FEAT W1 AW ST aaiaF §, shm
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[+ ez fag o]
9, IAF FIU T GEF SAiqr g
(a@mm A dD) w@ 9T GF @
& fau 1 +1F frdzqaa wladr #,
FAF § a9 7

NF-gar FEAFA & AA9 7
Mi® F0 HEST gAT, 9T T MF A
queqr g, a8 & MAEH AT T A1
FMEAT § | SEE qgT wAT 1 FAA
2, SO% WIAR A@ig wa wfawmd
i w saE e F frg g
@t T 2, e ahEa § e dar
s, ar T ¥ HE freas #7
T W E 9w A G 9T
T F12, et 7 felt gFTe ¥ afaera
F7 IFT 8, g FMAT &1 IF €
T FEEer I9N Gdr A WrOg,
T 7z TF TRl q7 )

A wr S oA gEE ¢t osar
oy 29 X far 5 5 sw qdm
FT AEA SR F @ AT AR
for Frar ¥, i #ew s ag
gt fF wg F DN AIMHTE T
TR F Ay s AR Wi gE
THATTFT JAq FAT @, FAMAAHEA
TreEE @l 7 &) @ 9 U GEIES
F ooy aXE ¥ W Agw g6
AT St W ax famie wa f=
zw fram @1 @ few f s
e saar woa ST § 39 gloadag
T q F9 & fou i <@, arfe -
AfFFT adg AL IIET G FE
ferda mae, sw feard sRm &
AEA & F1@ W, TG T¢ 1 (|qwg
<Y gal) § FARE g7 T W g

HETNT ITEAEIT S, §CF
fag qE FITHT AT HIFCE FLAT AZAT
7 o =g gfewa, wifardr mazq*r
fr gafaa ﬁfl giesa, st arzar
%I ’Q’ﬁ%‘"\ ¥ oo iy § faawy oz
& STH qF T WA BN FIE AFE F
T ¥ &1 998 I5 FT AT T A
NE sz g4r & FfFwAw Az F
&7 YFT F FlAA T AF Z

§ A WA ST g AT FEAT
f& oz fram & fF sasr we@ faar
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ST, ar @rT fFar s, afE i s
a1 A9F H g, ag 43 g & <A+
FfeaaT 780 21 qar @ (493 <7 g2Y)
T IF TUFE FEEAET ¥ WA
QT FZ TA AT F AT AT TF
SAE] AT AFF A7 e fer WA g,
IE TN T FT T a5 fay I
agﬂcragmﬁm%mwnzg q%.,
gar Rl g1 fF uF uEe ew 3w
AT BIET I I AT UF AT TAAT
gt ¥ % faad f& uw wwy @
ad \ @T I A o | R
g dz o | ow g AUw me
g ¥ a1g Fer Wi gg N SH
L 0 owA & fan Iﬁriﬂ g
ar i fwﬁr g AT T |
gEifF  wE SR A g i
WER ¥ ZRoWl ¥ e s R
A qGW F S S gwr g, Saw
qq GER AW g AfEE, § s
fF =@ @i ¥ erw fRar ST

AT IuqwTeney wgrad, 9fF
T F9 % watw § ag =g
fr z@  wfrgar wfafae
@RI SH S & fwer fae
g8l w@al § ™ fagasw & wemw
¥ I9 FT FE SFaT g FAME AT
@ fagas #v wm FEAr trgﬁgfr
W 1 AgEm ag @ fEoaw
FHA T AP A ar'nrﬁr g ST
FT f'ﬁ:rr:azra o A IAF H
FET TE | IF T %—ag«lr
ggt Tow  wrafasar el awef aﬂ'
qFR ¢ T @R F Haw
F IGFT, IAFL AR AT FA-
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ard #edAl F dg FX WA IEE
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g @M 3z MW 3E fommw R
fioon o faw 3w ¥ 2femm, ol

IR qfidw weg 9z Fa e
T o8 = W zweft gwe R

WA AT F AT A A pESrd
F vEMl, TS H VA ot gmi
frmE o =W ) owE g AR
S ATAT FE F 1 gegang |

SHRI RAMNARAYAN GO-
SWAMI (West Bengal): Mr. Vice-
Chairman. I rise to support the Bill.
The Bill sesks to include another
35 Acts relating to land reforms
sn the Ninth Schedule of the Consti-
iution.  li is. no doubt. a positive
step. Thit iy why T am supporting
if.

As you know, at present, about
13 lakh acres of land 15 locked up
m litigation in courts. I think, the
intention of the Billis to provide
some safeguards to the existing land
ceiling laws and tenancy laws. This
Bill, to some extent, paves the way
for distribution of land still under
litigation.

At the same time, I say that
this is not enough. It is nothing
new. The hon. Minister himself,
in his speech while moving the
Bill, admitted that out of 202 Acts
included in the Ninth Schedule
of the Constitution, 162 Acts relate
to land. Thereforg, it is nothing
new. As the hon. Minister himself
admitted, about 162 Acts have
heen given berth in the Ninth Sche-
dule. But it only touches the fringe
of the problem.

Therefore, I request the hon.
Minister and the National Front
Government not to be very compla-
cenf and nof try to pat their own back
simply by including these land
ceiling laws in the Ninth Schedule of
the Comstitution. = The National
Front Government should give more

[1 JUNE 19601
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thought to the implementation of
land reforms. - We should not for-
get. The Minister also said in his
speach. He mentioned about the
Resolution of the Avadi Congress.
We should not forget that ‘land to
the tiller' was the battle-cry with
which millions of peasants joined
the frecedom struggle. Ending land-
lordism, lock, stock and barrel,
in all its forms, by smashing its
deadly grip over the rural society
and making the cultivator the owner
of the land he tilled, was considered
by the peasantry to be the essential
ingredient of freedom wihich they
hoped would solve all their age-old
problems of poverty, landlessness
and backwardness. Only such a
radical transformation of  rural
society could have made the basic
needs of the population to create an
ever expanding market for industry,
thereby facilitating India’s transfor-
mation from a backward agrarian

economy into a flourishing industrial
country.

But after 42 years of independence
what are we witnessing today? Sir,
in the year 1969 the then Government
instituted a Committee, Mahalano-
bis Committee. This Committee
estimated that if we take 20 acres as
family ceilling, 63 million acres of
land would have been available for
distribution. But up till now only 78
lakh acres of land have so far been
declared surplus and out of which 58
lakh acres have been taken possession
of and only 45 lakh acres have been
distributed so far. So, this is the
shabby state of affairs after 42 years
of independence.

THE VICE-CHAIRMAN:
(SHRI M. A. BABY): One lakh
acres per year after independence.

SHRI RAMNARAYAN GOS-
WAMI: In spite of repeated pro-
mises by the Central Government
and the State Governmeats, no
effort is made to distribute this
waste land“fo the landless-cultivator.
It is aléd repbrted: that fo- prevent
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[Shri Ram Narayan Goswami] )
cultivable waste-land from being distri-
buted, powerful landlord elements
who areillegally occupying it, have got
it declared unfit for cultivation with
the connivance of corrupt revenue
officials. Thisis not allin many States.
Thousands of cases have been in-
stituted against the poor cultivators
of the Government wasteland and
forest banjar land.

Then there are 29 million acres of
bhoodan land. Bhoodan movement
was over in 1950s itself. How is it
that even after 40 years that land has
not been distributed to the agricul-
tural workers and poor peasants?
For all these deliberate attempts to
stall the implementation of land re-
forms the land holding pattern of
our country is very much skewed to
big land-holders. Now the agricul-
ture census report of 1985-86 is
available. According to this report
76+ 4 per cent of the cultivating house-
holds below 2 hectares are operating
only 28.8 per cent of the land. On
the other hand, 20.2 per cent of
the land is eoncentrated in
2.4 per cent of the large landholdings.
I want to know why land reforms are
not implemented. In the Revenue
Ministers Conference in December,
1988 the then Agriculture Minister,
Shri Bahajan Lal, lamented by say-
ing, I quote: .

“Despite direction given to the
State Government that protection
needs to bé proyvided to the benefici-
ary allottees of ‘ceiling land against
dispossession, there has been no
improvement in the. situation.”

THE VICE-CHAIRMAN (SHRI
M. A. BABY): Please try to conclude
within two minutes.

SHRI RAMNARAYAN GOS-
WAMI: In that conference , the
then Rural Development Minister,
Shri Janardahan Poojari, said:

“J am not unaware of the tremen-
dous pressure from the land-owners’
lobby against entering the names
of sharecroppers -and- tepants

sixth. Amendment)- 76
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in land records. It is also widely
known that some States have even
gone to the length of directing their
lower revenue machinery not to
record such tenements, notwith-
standing that such instructions may
well be inconsistent with the provi-
sions of law.”

Sir, apart from the observations made:
by Shri Bhajan Lal and Shri Janard-
han Poojari, recently the Lal Baha-
dur National Academy of Adminis—
tration observed:

“Theincidence of informal tenancy
was highest in Bihar (95.30 %) and
U.P.(87.20 %) followed by Haryana.
(57.80%).” ,

They also observed:

“The occypancy tenants are also
continyously evicted. No share ctop-
per can adduce evidence in the con--
text of the atrocious nature of land-
lordism prevalent in Bihar.”

So, what I want to say is that mere
enacting of some laws or amending
the Constitution is not sufficient.
The political will and a militant mass
movement of the peasants are urgen-
tly required. Here lies the question
why land reforms have made some
headway in West Bengal and not in.
other parts. In West Bengal, Ker
and Tripura there is a big . peasant.
movement, and the Left Front Go-
vernments are also supporting it.
So, political will is required and a
militant mass movement of the peasa-
nts has also to be buijlt up. I would.
also request all the parties to sev.re
their ties with the landlord lobby.

Sir, Mr. Solanki also mentioned
that in their party, and other parties
also, the landlord lobby is strong.
Dr. Ratnakar Pandey, my learned
colleague, has mentioned the
name of our Prime Minister, Shri V.P.
Singh, but he failed to mention the:
name of Shri 8. N. Sinha, the previ-
ous Chief Minister of Bihar. He also-
failed to mention the namé of Shri
M. K. Moopanar, their leader; he
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also failed to mention the name of 1 hope the hon. Minister™will

Shrimati Madhuri Sihna, an M. P.
then. So, I want to remind them that
there are so many persons in their
party who are evading land ceiling
laws and still retaining much land
over and above the ceiling.

Now, Sir, Mr. Devi Lal is our
‘Deputy Prime  Minister. ..(/n-
terruptions) .. .1 understand that
he is the most respected leader of the
Bharatiya Kisan Union and he is
also resnected by the peasant organiza-
tion led by Shri Sharad Joshi. With
best regards to him, I would urge upon
him to please tell all these organiza-
tions to include the issue of land
reforms and the issue of wages to the
agricultural workers in their charter
of demands.

Sir, I do not want to take much
of your time. I would only suggest
that merely giving a berth to the ex-
sting land reforms will not pay much
dividend. So I would suggest for the
Minister’s consideration that some
steps should be taken to plug the
loopholes in the existing land ceiling
lezislation. Without this, not much
land will be available for distribution.
Secondly, I want to suggest what-
ever land is available " for distri-
bution, including the waste land
and forest Banjar land, should
be dsitributed at once.

l

Thirdly, a ban should be imposed
on eviction. I say this because a
large-scale eviction has been going
on in various States, including Bihar
and U.P.

Fourthly, the land of the Adi-
vasis, which has been grabbed by
money-lenders and  landlordrs
should be given back to them.

Lastly, as has been mentioned
by other hon. Members also,
and* records should be updated.
Otheewise, nothing can be done.

take steps on the lines I have sugges-
ted.

With this I again support the
Bill.

THE VICE-CHAIRMAN (SHRI
M. A. BABY): Now, the House
stands adjourned till 2.15 p.m. today.

The House then adjour-
ned for lunch at twentysix

minutes past one of the
clock.
The House reassembled after

lunch ~ at seventeen minutes past
two of the clock, The Vice-Chairman
(Shri M. A. Baby) in the Chair.

THE VICE-CHAIRMAN (SHRI
M. A. BABY) : We continue the
discussion on the Constitution.
Amendment Bill. Dr. Abrar Ahmed
Khan.
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T gFAIC G § 9 F1 A guar |
S g ofesr wEed '
W O ST Ay 3 g R ®
TaF TR wEer & A
FEM AT g AR FEAT faﬁ
1 JO% I9 AT T a‘r%a
ey T wf 9 awad ¥ qfa
F FHAR § AW TR AT @
ST g 1 S1 e § oag e
F f&r qOF T 39 qHET #
TAT AT HNEFT FT F AT AW
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T @ AIN gAY SEFH F oam
mafed U g 3 ey Fwad
g w1 wfr ¥ fau gha & W
W WG § | TAF Ay gy |
AMET ®ar St F g s FEAT
g f& @ Ffa ﬂ?ﬁT F TEIA
FT TOF & IUA A TFT G GATL

FW oW wgEEET 2 fyEy o
g #r anafaw TFATY g 39

F AERET G OGF | ST AAT qAH
¥ medT grar & 99 9T UF s
S 1 JEr WEE S F wey fF
St eafyr  wuw  RateTa ¥ Ffw
FW FAT T SAE {7 FT AAEST
TE g 9T | faq cafrqay a1
w0 FG FLUAT TG 3, fAAFT gy
¥® W 3§ wmgsﬁza
W owEd ¥ w@XE, we W owd
g, fagly #9 af o waT T
@ § am AqfF F gFQL g
g € | 3@ WdAw § Ag o oW
feamr =@igm f& & «f w7 A
A Fg ¥ wfwﬁg‘rsﬁga
FOF g, T F@OE, AT §
BT I9@r g | T OFT F A
TGAT ATTHF § |

¥ ag Fgw wgwm & 9fF gart
W F IO e
S uF fFEW FW F FEL T
qqr g 9@ FE o FREE @
AT & | s feam 7 O SE
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AR FLIT & AT Iq6T JIAE J
S9ar g aF  I44T IS gfew &
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[+ o=z zara fag)
. (=mEam) 1w FEAE & T
ST =gl |

SHRI ABDUL SAMAD
SIDDIQUI (KARNATAKA) :
Sir, this is baseless allegation.

This should be expunged. (Inter-
ruptions).

THE MINISTER OF INFOR-
MATION AND BROADCAST-
ING AND PARLIAMENTARY
AFFAIRS (SHRI P. UPENDRA) :
Mr. Vice-Chairman, Sir, let him
confine himself to the Bill.

- THE VICE-CHAIRMAN (SHRI
M.A. BABY) : Please confine your-
self to the Bill. (Interruptions).
Now your time is over. Please
conclude.

To RAVT AGHY @A © WA
geEy dgd saiwd 1Y § | 4%
¥ FEN T T ARl g 1 A e
o HI9E g | AT TERI 2@ KA ¢ )
A favgary gam fag 7 aueTT w7
giefede oFT 9@ TR &7 999
feram 198 § A€ @ @ g, ag (e
qT AN § | WA 938 I
Frer &1 % fear angafan §9

AT AW 3 o qf smafe
faars W@ & | AR T wfe
arefeq # S § foeww Bfr &
FE IRAT AL gar 21 e

1
!
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ALHIT TUAT FT AGT TgAT AT
g ar zaa for @R & 5=
q NS w7 AT agy Twh g &
i A §, 737, T AT Fifwoq 1
I, TR T 9 A G& T F
F qE T §, W, FEEL AW
Fifesq @ wgd e @& w@m
e 5 Wg @ oa| F feaw &
F gl Ry W, 7
Tl qar fadal &1 a1 e
T 9T aFar g | T8 W g
A wEAT P A WWE  HeEm §
Fgar qgm g fF ag sefad &gy
RE I U 11 | A G- A
SHF @, W 98 UI-waE) &
| g, qsmfad FowE § weld-
affet & wm & fawr fen
F, FWET AR Ffheg F A
TFR q99 @ o S¥q7 T @
famr @ ¥@R & & S
afaere @@ fear  @Edr &0 ar
T FY FLS FLFTE WL 7 GEa

i
L
:

3.
ig%
Yol

A

%

Z

E

3 ay
3
)
3

e
m§%§§
4.5
EN
:
3
%i

S
o
&



85  The Constitution (Sixty

fat & upgm & w9y 47 fran
~ Pz g Ry s @
frat T#1T ®  qOEAfaE AT A4
T THE T FET AT | GER
N AU frgw #7 GrF TEAT ANMRT
S o dEg # AvE @ W
FIH FO W TG FT TEHRT AH
fawr wwar &, fadwi =7 g@r @
frer AT 31 g )

THE VICE CHAIRMAN
(SHRI M.A. BABY) D-. Sivaji.

DR. YELAMANCHILI SIVAJI

(Andh-a P adesh) Sir,
the learned Member.... (Inter-
whuptions).

SHRI M.M. JACOB : Sir, we
have agreed for voting at 2.30 p.m.
I do not mind if you allow more
speakers. Buf in that case, one
or two speakers may be allowed
subsequently  from this side also.
I want to make it very clear. We
have agreed for voting at 2.30 p.m.
If you undertake more speakers.
then T will be compelled to add one
or two speakers from this side.
{Interruptions).

THE VICE-CHAIRMAN (SHRI
M.A. BABY) : The only problem

*is that there are parties which
have not  participated. so far.
Kindly  undertake that. |

SHRI M.M. JACOB : But they
are constituents of the National
Front.

THE VICE-CHAIRMAN (SHRI
M.A. BABY): But they are parties
baving separate entities. I will
allow one from each party not
represented so far.

SHRI KAMAL MORARKA :
How many speakers are there still?

THE VICE-CHAIRMAN (SHRI
M.A. BABY) : From the Opposition
side many people have spoken.
Please cooperate. We have already
fixed it for 230 p.m. He wil
take 10 or 15 minutes more. (Inter-
rupu;gns).

{1 JUNE 1990 ]
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SHRI KAMAL MORARKA :
Sir, then you fix the time at 2.45
p.m.

DR. YELAMANCHILI SI-
VAIJl: The learned Member Mr.
Madhavsinh Solanki from the other
side has said in the course of this
speech that this Government is
not serious and the Eighth Plan
Draft does not say anything about
land ceiling. 1 would like to quote
from the Approach to the Eighth
Five-Year Plan.

“Steps will be initiated to review
and reformulate the land legisla-
tions and ensure effective implemen-
tation. The inclusion of land re-
form laws in the Ninth Schedule of
the Constitution is a step in this
direction. Land reforms should
encompass various aspects of land
relationships, .such as tenancy,
homesteads, consolidation of hol-
dings, land ceilings and distribu-
tions of surplus and including land
at the disposal of the Government.

So far as tribal lands are con-
cerned, there should be prohibition
on its sale or transfer to non-tri-
bals. Inthecontent of land reforms,
proper maintenance and improve-
ment of land records assume ad-
ded importance.”

Another Member from the other
side also said that Mrs. Gandhi
withdrew the right to property
from fundamental rights. But I
would like to clarify that it was
the Janta Government  which,
during 1978, with the Forty-Fourth
Amendment, withdrew the right to
property from fundamental rights.
The Congress since 1936 from the
Gaya AICC enunciated time and
again, and day in and day out,
about land ceilings and land to the
tiller and this and that, but at
no time theyare serious about
implementation of the land ceiling
acts. There is no other area where:
such a gap exists between profes-
sion and implementation, between
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word and deed as in the area of
land ceiling.

It is the responsjbility of the
rCongress Government. Since the
last 40 years several laws have
been passed. several laws are enac-
ted in various States about land
ceilings. By 1987,
169 laws were  Included in
the Ninth Schedule but at the same
time they were executed more in
violation than in mplementation.
It is just like anti-Dowry Act,
anti-Corruption Act, Untouchabi-
lity Act and anti-Prohibition Act;
all these acts are also executed more
in' violation than in implementa-
tion. Out of 76 lakh hectares dec-
lared so as surplus, only 45 lakh
hectares have been distributed so far
and the rest of the land is still lying
with the landlords and legal battles
are going on in various courts:
Meanwhile, these Special Officers
with executive powers like Land
- Ceiling Officers, Vakils, Govern-
ment pleaders and  Village
Officers are having a field day and
they are using the Land Ceiling Act
for viplation. Divorces, adoptions
and agreeménts take - plaCc that
too on old documerts, that too to
violate these lands. So what I
would like to mention here is that
simply adding these acts including
-54 acts in the Ninth Schedule is not
enou,gh and I would. like to

¢st to the Government -that
lln ér article 323 B, special tribunals
should be set up. to see that all theése
Land Ceiling Acts are implemented,
both in letter and in spirit.

SHRI N.E. BALARAM
(Kerala) Sir, I am only raiding my
pomt I support the Bill. * The in-
tenition of this Bill is very clear:

to bring a large number of land’

reforms acts under the purview of
the Ninth Schedule thh some consti-
tutional safegiards. * But my feat is
—I am saying“this out of my ex-
perlence—that eveti though all these
land remrms ac‘ts are bfbughé under

about_

|
|
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the purview of the Ninth Schedule,
Schedule, I think, litigation will con-
tinue as long a8 asticle 226 exists
in the Constitution. It is thers in
the Constitutjon.. Now article 226
is being widcly uséd in all the States
by the landlords'and they are ap-
proaching the High Court and in
Kerala, according to my informa-
tihn, there are about three thousand
petitions pending in the High Court.
This is not the question of Kerala
alone; I am told, in Bihar thousands
of petitions are before the High
Court and we have given protection
to all these Land Reforms Acts
by keeping them under the Ninth
schedule. Even though landlords
are using this particular article. arti-
cle 226 and so many cases are pen-
ding before the court. 1 am not
criticising the Courts and that is
not my purpose. But the
cases are going on for the last few
years. For in$tancé, when the
entire private lands were taken
over by the Kerala Government,
a large number of petitions were
submitted to the Kerala High Court
by the landlords. Now, forests are
under the control of the landlords.
But nothing has been  done
and the cases have been going
on for the last ten or gleven or twelye
years. I do not know what the
way out is. I am only posing a
problem. We should not be under
any illusion that once we mclude
all these Acts inl the Ninth Sch“d

we can immediately implement e ;
landreforms. It cannot be done. THat
is the point that I want to make.
I do not kndw’ what the way out
is. I have goix§ into 'this problem
and T tried to' get some legal opinion.
I uhderstand thiat Sopie *suggestions
are coming up that if we'are” going
to bri forward any land reform
legislation, thef, if we $6t up special
tnbuﬁals as Dr. Sivajl” has sugges-
ted, under article 323, then there
will be some hope. It is said that
in that even we cdn nnplement land

reforms as quickly as  possible.
But this is to: be d¥hé by the Go-
veriment. Othetwilel we WJH
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only talking about land legisla-
tion. There are several reasons
for the non-implementation of
land  reforms. I can cite one
example. In all the Left Front-
led States—I am not introducing
nolitics here: but this is 2 fact—
land reforms were implemented in
a much better way than in many
other Stares This is a fact. But
even then. even in those States.
this difficulty is there. Tam not
saying  that we should remove
article 226 because it is a right and
it has 2 wide scope and T do not
know how we can get out of the
trouble. But it is there. If the
Government  is thinking about
implementing land reforms. my
suggestion would be that it must
take into consideration all these
problems and a number of steps
are to be taken in this regard. Re-
view or tevision of the land e
form Acis. screening of the entire
revenue system, all these are nee-
ded. You can definitely imple-
ment the land reform Acts. I am
under no illusion that all these
land reform Acts will be imple-
mented. But my onlv point is
that this particular article is there in
the Constitution and that article,
as it exists today, poses some
problems. That is all. Thank vou
much.

"THE VICE-CHAIRMAN
(SHRI M.A. BABY): Now. Mr.
Solanki.

SHRI VISHVJIT P. SINGH
(Maharashtra): Mr. Vice-Chairman,
Sir, will vou allow me to make
only one sentence?. . (Interruptions). .
I will sayv what I want to say only
in one sentence, . . .(Interruptions). . .

Sir. putting the land reform
Acts in the Ninth Schedule males
no difference at all until and unless
you amend your land laws them-
selves. Every single landlord in
the couniry contravenes the pro-
visions of land ceiling Acts be-
cause of the existence of the clause
that all transfers before a certain
date will be counted as genuine,
thase transfers which are proved to
be genuine to the satisfaction of

L1 JUNe 1890 ]
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the Land .Ceiling Officer. Aad,
who is. the Land Ceiling -Officer?
He is the one who is on the spot.
So, I may inform the House . that
lakhs and lakhs of acres of land
have been kept out of the pyrview
of the land ceiling legislation by
this device and there is not a single
State which has an Act without
this clause.

THE VICE-CHAIRMAN
(SHRI M. A. BABY): Mr. Go-
palsinh Solanki. - Only two minutes,
please,

SHRI GOPALSINH G.
SOLANKI (Gujarat): Sir, I am the
only one from my party. I
request you to give me a little more
time.

While supporting this Bill I
would like to submit that there are
three kinds of classesin the society.
The fitst is the creative class, the
second the appreciative class and the
third the cynical—the class which
criticises. It is as the third quslity
that this Government has introduced
this Bill. So far as ereation is
concerned, the Ninth  Schedule
was created in the Constitution in
1951 and since then the Govern-
ment has been trying to give benefit
to the poor and landless people.
In 1951 Jawaharlalji had also said
that mere passing of the Consti-
tution Amendment and creating
the Ninth Schednle would mean
nothing to heal the injuries of the
common class people, of the labour
class people.  Unfortunately the
past Government could not imple-
ment the land reform legislations
and thus it has disappointed and
disillusioned the people of India
who will not pardon it. The se-
cond s this Bill covers twelve
States and five subjects like te-
nancy laws, land ceiling, etc. But
then mere introduction and
passing of this Bill alone will not
serve the purpose if this legislation
is net implemented and implemen-
ted immediately and effectively.
The torture of the poorer classes
of socigty, of the Scheduled Castes
and = Scheduled  Tribes. of the
landless people, by the
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land lords and the bureaucratic
people still continues. The land-
“lords purchase the lands of the poor
people including the lands of the
Adivasis and again sell them and
make money for themselves. Thus
the poor are becoming poorer and
the rich are besoning  richer.
(Time bell rings) Thareforz, in this
Bill it is alsp necessary to include
ths Consolidation of Holdings Act
and maike it uniform throughout
the country. Furthed I would like
to say that this Bill bensfits 1
crote 23 lakh litigants who are
engaged in legal baftles. (Time-bell
rings)y Tea per cent of those cases
re land litigation cases. I am
concluding, Sir. Thazefore, it is
necsssaty to introduce and pass this
‘Bill. I support this Bill.

PROF. SOURENDRA BHAT-
TACHARIJEE (West Beagal): Mr.
Vice-Chairman, I supporzt this Bill.
But while supporting this Bill I
would repeat, as quite a number
of other Membes  have done,
that mere legislation is not eaough.
Putting these Acts in the Ninth
‘Schedule only means making them
non-justiciable. But in the ulti-
mate analysis nothing is non-justi-
ciable and the Suprene Court may
always intervene.  Therefore, that
difficulty will not be there always.
But there is another aspect. During
the Congress regime, it was poin-
ted out by many, 162 land legisla-
tions were put in the Ninth Sche-
dule. All the legislations put in
this Schedule so far number 202
of which 162 are land legislations.
But we know whzt has been the
progress of land reforms in most
of the States in the country. Land
-teform has actually been treated as
untouchable. So long as that
position does not change, mere
.putting these land legislations in the
"Ninth Schedule won’t do. I remember
when the United Front Government
came into being in West Bengal,
a point that was made so forcefully
was that not by mere legislation
but by the struggle of the peasants

sizth Amendment) 92
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the land reforms can be made effctive.
These aspects must be kept in view.
(Time bell rings) '

Th: intention that has been
declared by this Bill has to be put -
into action and has to be backed
by the struggle of the peasants.
If this is not possible, the purpose of
the Bill cannot be served.

Thank you.

SHRIMATI BIJOYA CHAKRA-
VARTY (Assam) : Sir, without
land the human life cannot survive.
For effective land reform it is
necessary to plug all the  loop-
holes. In this connection, 1 would
like to suggest a few poinis.

It is because of the landlords that
the land given to the Harijans cannot
be owned or enjoyed by them and4. -
they become bonded. That is why I
suggest that a provision should be
there to plug the legal loopholes and
a quick disposal of civil cases must
be done protection shoyld be given
to the people who get possession
of the land.

With these few words, I support
the Bill.

THE VICE-CHAIRAAN (SHRI
M.A. BABY) : Kumari Chandrika
Kenia.  Please emulats Shrimati
Bijoya Chakravarty.

KUMARI CHANDRIKA
PREMIJI KENIA (Maharashtra) :
I take your advice. But g've me at ™+
least two minutes.

ARG, WG U& o9 J979 a9
& | IO EY SY R &Iy 97 fa
MR AL AEAT F TA GAT g,
THAT  GIRT R@AT F A7 g Mar
§ A q@m oo dfzy wge o R
ft 97 TG W AER T FE A-
AT "@aT #@;T g, wEeRw @,
it AR fgama & $g ¥
& fad wr@ # a9 A5 dan g
ST 9% % AN, AT &v §qar

o fEAW oW I g, 9§
TR FAAT ESICE PRI
fer 7 o= @ FRY F S wT o,
fardt 772 74T guY I == ST
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, d seafem A A &, AfE
9 TF G HANY, YAEY, HIH
ARG T 3 @I &, FAg -
qE W WmAR AGA I W R W
HuER ¥ wreAm § W g| &
¢ f5 & 9 ag &F @ am,
I F a8 g% el g %

F3AT  FHIET  IAET I WY,
SRt a% 9ff TR w wa g )
Ay, NGO a7 @aw  FE
HOogEwr F1OFE A@F & g 8,
affw & wgw Wgd F owg 9w
g wimd =ar Ad gl & Wy
fefasw @1 St @ &, ag Wl
% A F1 q90 T § | gw A,
afes ok Tl wE A T
FW 8, AT F q1G FW G,
Afrgm § O o 9w a9 §
afeT sww § oy gwear sy &7
g O# mmy g A oA
ot wi-gEAl A ISEa e W @Y
5 T 9@ W QG W
TaE F Zw § A G w1 Ty
A, SEEr mEw R F O, S€F 9N
v fay oy =8, saer agEy 3§
AGFR T 1§ 3 Fgw wgh x5
TR & qg AT W B A9
gl & 9Far §, THET ¥ FT HOAY
g wwar F TQET § oawr
WYFT AE & aFAr § ) gART
Tifg F gw T oam ;) fad,
W HaRR F WS . | (AR wT gT)

AT, TEE At S0 S 3wy
- g A A W At
@' H’@'Hﬁ??f %yﬁ T

FAET FH WA I FT FUE
T W 1 F AT g T gARe
WF ey, wa&fw m%#&%m
#  gwWEw & @ g foumsd
qaws fadaw ¥ g AR o
T agw, AL TR Ah
g ¥ T @ § ae wawred
I WS F IS JEAE aHER

sizih Amendment) 94
Bill, 1990

& We@T ¥4, ¥ A AN § A%

W B ¥ fay qAwe wE W}

ATE A HYH g FU | AT |

M WA AGH WA (I

A F FMAT A
TEA AT T e g, fafma &
TS FT AT FT AQAFAT F AT
uE UF wEEE wew 91 faaw gw
@R 7 yaftem ¥ AER 9
Iz ¢ 1 fredr swr aga i
¥ omaw ¥ 9 ogr o, A A
qTCATT e‘rg'«:l%fng W W qF qE
aigAt § 0 B oaf

E

k] & SR
& ol w1 F A ol W O e
i .

THE VICE-CHAIRMAN
(SHRI M. A. BABY): You -have
made your point very effectively.
Please conclude now.

. TEIT qodyw : e fea
A H FE R TR
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FIwe ¥ A afw Wi 87 & i, & fagar swat AT A &
wgred, § weAm wdr 91 A (ew=gm) fagar #tvar =0 1 JAF

¥V A AT AF (T Y ) 2. . (wam)
fr za% A g gw TAd qxr FEAT THE VICE - CHAIRMAN
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This is not a point of order. It is
overruled. Please take your seat.
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THE DEPUTY CHAIRMAN
I shall now put the amendment of
Prof. Chandresh Thakur for refe-
rence of the Constitution (Sixty-
sixth Amendment) Bill to a Select

Committee of the House, to vote.

PROF. CHANDRESH P. THA-
KUR : Madam, I want to speak.

Land reforms is a very impor-
tant item. I appreciate that the
Government has decided to include
these legislations in the Ninth  Sche-
dule of the Constitution. ButI must
say that this proposal to  amend
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the Constitution is a hypocritical
move. (Interruptions) Of course, the
Bill will certainly be claimed as on one
more progressive step by the Govern-
ment. But the important question
is, will it assure add’tional land to
a large number of people ? Let me
add here. Since Vermaji mentioned
that he comes from a rural area,
and for ths purnose of reference to
the Denuty Prime Minister, I must
go on record that I also come from
a village. I belong to a genuine rural
stock. In view of the fact that there
may be a change in the pattern of
the Government, this identity may
turn out to ba important for me.

I would like to point out one
important asvect to the hon. Minis-
ter. The Minister must know. On
the owe hand, we are trying to im-
plement land reforms. But whatever
mayv be the progress mads in reeard
to imolementation of land cailing
laws and distribution of land, there
is a simultaneons oroblem of further
alienation from land ; second round.
Hundreds of thousands of people
who got land have lost their land,
or, they have not been able to retain
them. Therefore, the question is
not distribution, or, the declaration
of intent of distribution. The ques-
tion is, how, do we provide testh so
that its process of implementation
is accelerated ? In this context, the
basic reason why I have suggested
that it should go to the Select
Committee is, how to ensure ascce-
leration ofits imnlementation. We
have a orovision here. As of today,
agriculture 1s in the State sector.
The implementation is at that level.
This Constitutiona!l Amendment is
going to provide non-justiciability
of that, but if the intention is to
accelerate the process, we should
provide teeth at the Central level
so, that it can overcome  recalcit-
rant: resistance from States where
there is no intention to implement
it. There is a precedent here. The
Urban Ceiling Act has been brought
within the Central jurisidetion by
the States authocising the Centre
1o enact this kind of a legislation and,
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thea give it the power to implement
it. My submission to the Govern-
ment is that if it is really honest
with regard to the orocass of enforce-
ment of land ceiling and distribution
of land to those whn do not have
fand, then it should filow the same
pattern, bring asgricnitural land on
the Concurrent List and ensure
that at least majority of the States
authorise the Centra to lesislate on
land reforms, so that imnlemen-
tation can be ancelerated through
ths administrative orocsss at the
disnosal of the Central Governmsat.
This is a test of honesty, Tfitis going
to be a real vrogress with regard
to the declared intantion. the Go-
vernment should acceot that. Let
us also face the situation that land
is an imoortant asset, but  this is
not the only asset with the society.
If you are orofessing socialist society
socialist justice reanires equity
across all farms of holdings. Urhan
land is as much a oracess of Wlding
as the agricultural land. Similarly,
industrial ownershio is a much an
asset and psrhaos sometimes more
lucrative asset. Economic studies
and technological studies show that
agricultural overation is neutral to
scales. A small holding can «aive
production activity,  Stiil infras-
structure deficiency in an eatirely non-
green  revolution region ensurres
that the land will never be a pro-
duction asset. This is one of the-
princinal reasons why further aliena
tion, first round, sedond round and
third round, is taking plare. Penple
are getting land and running away,
either mortgaging 1t or selling it,
because infrastructure is deficient
cr sunplementary inputs....

THE DEPUTY CHAIRMAN :
You give the reasons why you want
the Bill to be referred to a Select
Committee. Please be brief.

PROE. CHANDRESH P. THA-
KUR : There are several clear ren-
sons. Firstly, I am trying to suggest
a route through which the Govern-
ment can pursee its intention honest-
ly, that is, adopt the urban tand ceil-
ing process, by bringing agricul-
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tural land on the Concurrent list.
Secondly, while doing whatever it
does, it must ask a question honestly
why the pace of implementation 1is
slow. This is because the State
Governments have not been able to
do it. Let me ask the Deputy Prime
Minister. He is ruling the roost in
Haryana. What has been the 1ate of
progress of land reforms in Haryana.
State ? Or, let me ask the Parlia-
mentary Affairs Minister who 1s
sitting here, who was very attentively
listening to the beautiful ladies he
had fielded in support of this Cons-
titutional Amendment Bill what has
been the progress of land reforms
In a State where Telengana move-
ment started first ? (Interruptions)
What is your objection that they
are not beautifal ladies ?

SHRI P. UPENDRA : I have not
fielded anybody. They have come
in their own right.  (Interruptions)

PROF. CHANDRESH P. THA-
KUR : Madam, I would not like to
Imposte my thoughts on Shri Upen-
dra. He can have his own choice.

THE DEPUTY CHAIRMAN :
Whether Mr.  Upendra fielded
that beautiful lady or not but that
lalv.ldy is beautiful, we should accept
that.

PROF. CHANDRESH P. THA-
KUR: That I accept.

SHRI P. GOPALSAMY (Tamil
Nadu) : Is ‘beautiful’ an  unpar-
liamentary word ?

PROF. CHANDRESH P. THA-
KUR : What I am trying to suggest
Is that land should go to the tiller
of the land. What is more impor-
tant, the land records are not thére,
If the records are prepared, you
heard about the frauds and;all:those

“+

things. So, how do we updath it ?
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Then, after that if we give land,
how do we provide the supplemen-
tary support in terms of credit, In
terms of fertilizers and other kinds
of things ? So, if the Government
wants these kinds of things, it re-
quires 2 dispassionate decision of a
group of people who have experience,
who have different points of view,
and then only it can provide a kind
of social justice to the tiller of the
land as well as those who are depen-
dent on non-land holdings in the
society, whether it is urban property
or, like my friend, Mr. Viren Shah
has, industrial property. So, that
kind of an equity must be brought
about.

Thank you, Madam.

THE DEPUTY CHAIRMAN :
Are you pressing your amend-
ment or withdrawing it ?

PROF. CHANDRESH P. THA-
KUR : Will the Minister assure
that. . (Interruptions)

st 3%x w9 ani: AW fEE@
g f& wadfis awem WA wdedT
FOAGE T W G AR IR

Y frga gfaar & @
HE 99 A FIE K TG FET
W g T AT § FET A
g \zafad § wwd v@r g

R @ R fm g, g

THE DEPUTY CHAIRMAN :
Are you withdrawing your amend-
ment or pressing it ?

PROF. CHANDRESH P. THA-
KUR : Madam, the power behind
the throneis ' the kulak class.
Are you persuaded that they
will really abide by the intentioas of
the Government ? Will thie Deputy
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Prime Minister declare how much
surplus land he has and will be dis-
tribute that land ? Will other Minis-
ters from that Government declare
what is their surplus land and will
they distribute that ? That is the
whole question. (Interruptions)

Madam, assuming that they have
a consensus still left, I withdraw my
amendment.

The amendment was, by leave,

withdrawn.

THE DEPUTY CHAIRMAN :
Now I shall put the motion regard-
ing consideration of the Constitu-
tion (Sixty-sixth) Amendment Bill,
1990 to vote. ....(Interruptions). .
Please, why are you disturbing when
we are taking up the Bill for con-
sideration ? ..(Interruptions).. I
say, please don’t disturb. Anybody
who disturbs, I will ask him to leave
the House. Please do not confuse the
Chair. Please take your seats.

Under article 368 of the Consti-
tution, the motion will have to be
adopted by a mojority of the total
membership of the House and by a
mojority of not less than two-thirds
of the Members of the House pre-
sent and voting.

The question is :

“That the Bill further to
amend the Constitution of India,
as passed by Lok Sabha, be taken
into consideration.”

The House divided.

THE DEPUTY CHAIRMAN :
Ayes—177

Noes—Nil.

— Afzal, Shri Mohammad
— Agarwal, Shri Lakkhiram
— Agarwal, Shri Ramdas
— Ahluwalia, Shri S. S.

— Alfa, Kumari

— Alva, Shrimati Margaret
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— Amin, Shri Mohammed
— Amla, Shri Tirath Ram
__ Ansari, Shri Mohammed Amin

— Ashwani Kumar, Shri
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Aurora, Sardar Jagjit Singh
— Azam, Shri Ghufran
— Azmi, Maulana Obaidullah Khan

— Baby, Shri M.A.

— Bagrodia, Shri Santosh
—- Bakht, Shri Sikander

— Balanandan, Sh}ri E.

— Balaram, Shri N.E.

—- Barongpa, Shri Sushil

— Basumatary, Shri Amritlal
— Basu Ray, Shri Sunil

. Bekal Utsahi, Shri

—— Bhandare, Shri Murlidhar
Chandrakant

— Bhardwaj, Shri Hansraj
— Bhatia, Shri Madan

—- Bhatt, Shri Jitendrabhai
Labhshanker

—- Bhattacharjee, Prof. Sourendra
—. Biswas, Shri Debabrata
— Buragohain, Shri Bhadreswar

— Chakravarty, Shrimati Bijoya
_. Chanpuria, Shri Shivprasad
. Chaudhary, Harmohan Singh
— Chaudhuri, Shri Tridib

—- Chavan, Shri S.B.

— Chowdhary, Ram Sewak

— Chowdhry, Hari Singh

— Chowdhury, Shrimati Renuka

— Das, Shrimati M@ra

L3

b~ Dave, Shri Anantray Devshanker
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— Peepak, Shri Krishan Kumar
— Desai, Shri Jagesh
— Dhawan, Shri R.K.

— Faguni Ram, Dr.
— Fernandes, Shri John F.
— Fotedar, Shri Makhan Lal

~ Graj Singh, Shri
— Gandhi, Sh.i Raj Mohan

— Ganesan Shri R. aligs Misa R,
Ganesan

— Gautam. Shri Anand Prakash
— Ghosh, Shri Dipén

~— Gaopalsamy, Shri V,

- Goswami, Shri Dinesh

— Goswami, Shri Ramnarayan
— Gurupadaswamy, Shri M.S.

— Hanspal, Shri Harvendra Singh

— Hanumanthappa, Shri H.
— Hariprasad, Shri B. K.

— Hashmi, Shri Shamim

— Jacob, Shri M.M.

— Jadhav, Shri Vithalrao
Madhavrao

— Jogmohan, Shri

— Jain, Dr. Jinendra Kumar
— Jaiswal, Shri Anant Ram
— Jani, Shri Jagadish

— Javali, Shri J.P,

— Jogi, Shri Ajit P. K.

— Kailashpati, Shrimati
— Kakodkar, Shri Purushottam
— Kalita, Shri Bhubaneswar
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- Kalmadi, Shri Suresh

— Kalvala, Shri Prabhakar Rao
— Kar, Shri Narayan

— Kenia, Kumari Chandrika
Premji

Khan, Dr. Abrar Ahmed
— Khaparde, Miss Saroj
— Khatun, Kumari Sayeeda
-~ Kiruttinan, Shri Pasumpon Thai
— Kore, Shri Prabhakar B.

— Lather, Shri Mohinder Singh
— Ledger, Shri David
— Lenka, Shri Kahnu Charan

— Lotha, Shrt Khyomo

— Madhavan, Shri S.
— Madni, Shri Maulana Asady

~ — Maheshwari, Shrimati Sarala V‘

— Maheswarappa, Shri K. G.

. — Malaviya, Shri Radhakishan

— Malaviya, Shri Satya Prakash

' Maran, Shri Murasoli

— Masodhkar, Shri Bhaskar
Annaji

— Mathur, Shri Jagdish Prasad
— Md. Salim, Shri

— Meena, Shri Dhujeshwar

— Mehta, Shri Chimanbhai
—~ Mishra, Shri Shiv Pratap
— Mohammad Yunus, Shri
—- Mohanty, Shri Sarada

— Mohapatra, Shri Basudeb
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— Morarka, Shri Kamal , — Sahu, Shri Rajni Ranjan

— Mukherjee, Shri Samar i — Sahu, Shri Santosh Kumar’

. Naik, Shri G. Swamy — Saikia, Dr. Nagen

— Naik, Shri R.S. — Saive, Shri NKP

— Nallasivan, Shri A, : gﬁzt;fa;fgt’: SIfJ.rcli'Pravat Kumar

— Narayanasamy, Shri, V. — Saghy, Shri T.A. Mohammed
—- Sarang, Shri Kailash Narain

— Pachouri, Shri Suresh — Satya Bahin, Shrimati

— Padmanabham, Shri Mentay — Sen, Shri Ashis

— Palaniyandi, Shri M. — Sen, Shri Sukomal

— Pandey, Shrimati Manorama — Shah, Shri Viren J.

— Pandey, Dr. Ratnakar — Sharma, Shri Chandan

— Panwar, Shri B. L. — Sharma, Shri Krishan Lal

_ Pacmar, Shri Rajubhai A. — Sharma, Shri Satish Kumar
— Shiv Shanker, Shri P.

— Patel, Shri Chhotubhai | — Siddiqui, Shri Abdul Samad.

— Patel, Shri Vithalbhai M. i . Singh, Shri Digvijay

—- Patil, Shrimati Suryakanta — Singh, Shri K.N.

— Singh, Shrimati Pratibha
— Singh, Dr. Rudra Pratap
— Singh, Shri Shankar Dayal
— Singh, Shri Surender

— Singh, Shri Vishvjit P.

—- Sivaiji, Dr. Yelamanchijli
— Solanki, Shri Gopalsinh G.
— Solanki, Shri Madhavsinh
— Raju, Shri J.S. — Som Pal, Shri

— Rao, Shri Moturu Hanumantha — Shreedharan, Shri Arnagti
— Sushma Swraj, Shrimati

— Swell, Shri G.G.

— Patil, Shri Vishwasrao Ramrao

— Puglia, Shri Naresh C.

— Rafique Alam, Shri
—- Rahman, Shri Mohd. Khaleelur
— Rai, Shri Ratna Bahadur

— Raja Ramanna, Dr.

— Rathwa, Shri Ramsinh

— Reddy, Dr. G. Vijaya Mohan
—- Reddy, Dr. Narreddy Thulasi — Talari Manohar, Shri

— Thakur, Prof. Chandresh P.
— Thakur, Shri Rameshwar

— Sahay, Shri Dayanand — Thakur, Shri Surendra Singh.

— Reddy, Shti T. Chandrasekhar
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— Tharadevi, Shrimati D.K.
— Tiria, Kumari Sushila

— Topden. Shri Karma

— Trivedi. Shri Dineshbhaj
— Tyagi. Shri Shaati

— Upe=ndrai Shri Parvathaneni

— Vajpayee, Shri Atal Bihari
— Veerappan, Shri K.K.

~ Veakatraman, Shri Tindjvanam G.

— Verma, Shri Ashok Nath
— Verma, Shrj Kapil

— Verma, Shrimati Veena

— Verma, Shri Vicendra

— Viduthalai Virumbi, Shri S.

— Yadav, Shri Ish Dutt

- Yadav, Shri Ram Narzash
— Yadav, Shri Ranjan Prasad
— Yonggam, Shri Nyodek

Noazs.-Ni]

The motion was carried by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting.

THE DEPUTY CHAIRMAN :
We shall now take up clause-by-
clause consideration.

Clause 2—Amendment
Ninth Schedule,

of the

THE DEPUTY CHAIRMAN :
Clause 2. There is one amendment
by Prof. Chaadresh P. Thakur.

PROF. CHANDRESH P. THA-
KUR : Madam, I move :

“That at page 4; after the last

[1 JUNE 19901
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line the following Explanation be
inserted, namely :—

Explanation 1. To avoid any pro-
crastination it is hereby declared
that the Government shall enact
and enforce the law on ceiling
on land, ceiling on land holdings
on a time bound basis and report
to the Parliament at the earliest
possible.

Explanation 2. For removal of any
uncertainty it is hereby declared
that Government shall implement
the land reforms in the country
with a time bound programme
and report to the Parliament
accordingly.”

The question was proposed.

PROF. CHANDRESH P. THA-
KUR : Madam, I will say just one
sentence. This is the only occasion
when we have our friend; Upendraji,
in this House. We have totally lost
him to the other House or wilder-
ness. I would like to go on record
that such occasions. ‘should come
frequently so that we are able to
get him back.

THE DEPUTY CHAIRMAN -
Is this your amendment ?

PROF. CHANDRESH P. THA-
KUR : Madam, he belongs to this
House. Only one point I would like
to make.

SHRI P. UPENDRA : That is
my in-laws’ house.

PROF. CHANDRESH P. THA-
KUR : The objective behind bring-
ing this amendment was very simple.
As a Member of Parliament over
the ycars I have found from other
experiences that the Executive has
a tendency to take Parliament for a
ride. Acts are passed and Constitu-
tion is amended, but the intentions
behind that arg not carried through
for years and years together. By
this amendment I gni aking’ this
opportunity to go- oit" * it
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jhis Parliament from now onwards
will chase the Executive much more
vigorously and demand much point-
ed accountability on the pace of
progress of the intentions bzhind
these legislations. As a Parliamen-
tarian I would like to assert that
our right to ask for compliance
should be vigorously pursued and
we should put on record. that we
demanded and we got accountability
from the Executive. Thank you.

THE DEPUTY CHAIRMAN :
Are you pressing your amendment ?

PROF. CHANDRESH P. THA-
KUR : Let the Parliamentary Af-
fairs Minister assure me accountabj-
lity.

Y 37 gAIg A4t : ) giEAT |
BAF F 19T A |

The amendment was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN :
Now, I shall put clause 2 to vote.
The question is :

“That Clause 2 stand part of the
Bill.”

The House divided.

THE DEPUTY CHAIRMAN :
Ayes . . . 177
Noes . . . . Nil

AYES—177

Afzal, Shri Mohammad
Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Ahluwalia, Shri S. S.

Alia, Kumari

Alva, Shrimati Margaret
Amin, Siri Mohammed
Amla, Shri Tirath Ram
Ansari, Shri Mohammed Amin
Ashwani Kumar, Shri
Azam, Shri Ghufran
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Azmi, Maulana Obaidullah Khan

Baby, Shri M. A.
Bagrodia, Shri Santosh
Bakht, Shri Sikander
Balanandan, Shri E.
Balaram, Shri N. E.
Barongpa, Shri Sushil
Basumatary, Shri Amritlal
Basu Ray, Shri Sunil
Bekal Utsahi, Shri

Bhandare, Shri Murlidhar Chandra-
kant

Bhardwaj, Shri Hansraj

Bhatia, Shri Madan

Bhatt, Shri Jitendrabhai Labhshanker
Bhattacharjee, Prof. Sourendra,
Biswas, Shri Debabrata
Buragohain, Shri Bhadreswar

Chakravarty, Shrimati Bijoya
Chanpuria, Shri Shivprasad
Chaudhary, Harmohan Singh
Chaudhuri, Shri Tridib
Chavan, Shri S. B.
Chowdhary Ram Sevak
Chowdhry Hari Singh
Chowdhury, Shrimati Renuka

Das, Shrimati Mira

Dave, Shri Anantray Devshanker
Deepak, Shri Krishan Kumar
Desai, Shri Jagesh

Dhawan, Shri R. K.

Faguni Ram, Dr.
Fernandes, Shri John F.
Foledar, Shri Makhan Lal

Gandhi, Shri Raj Mohan

Ganesan, Shri R. aias Misa R
Ganesan

Gautam, Shri Anand Prakash
Ghosh, Shri Dipen
Gopalsamy, Shri V.
Goswami, Shri Dinesh
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Goswami, Shri Ramnarayan
G arupadaswaryy, Shri M. S.

Hanspal, Shri Harvendra Singh
Hanumanthznpa, Shri H.
Hariprasad, Shri B. K.
Hashri, Shri Shamim

Jacob, Shri M. M.
Jadhav, Shri Vithalrao Madhavrao
Jain, Dr. Jinendra Kumar
Jaiswal, Shri Anant Ram.
Jani, Shri Jagadish
avali, Shri J. P.
Jogi, Shri Ajit P. K.

Kailashpali, Shrirati

Kakodar, Shri Parushottam
Kalita, Shri Bhubaneswar
Kalmadi, Shri Suresh

Kalvala, Shri Prabhakar Rao
Kar, Shri Narcyan

Keniz, Kumari Chandrika Premji
Khan, Dr. Abrar Ahmed.
Khaparde, Miss Saroj

Khatun, Kumar: Sayeeda
'Kiruttinan, Shri Pasumpon Tha.
' Kore, Shri Prabhakar B.

Lathar, Shri Mohinder Singh
Ledger, Shri David

Lenka, Shri Kahnu Charan
Lotha, Shri Khyomo

Madhavan, Shri S.

Madni, Shri Maulana Asad
Maheshwari, Shrimati Sarala
Maheswarappa, Shri K. G.
Malaviya, Shri Radhakishan
Malviya, Shri Satya Prakash
Maran, Shri Murasoli
Msoodkar, Shri Bhaskar Annaji
Mathur, Shri Jagdish Prasad
Md. Salim, Shri

Meena, Shri Dhuleshwar

[{ JUNE 1980 ]

sixth Amendment)
Bill, 1939

Mehta, Shri Chimanbhai
Mishra, Shri Shiv Pratap
Mohammad Yunus, Shri
Mohanty, Shri Sarada
Mobhapatra, Shri Basudeb
Morarka, Shri Kamal
Mukherkee, Shri Samar

Naik, Shri G. Swamy

Naik, Shri R. S.

Nallasivan, Shri A.
Narayanasamy, Shri V.
Pachauri, Shri Surcsh
Padmanabham, Shri Mentay
Palaniyandi, Shri M.
Pand=y, Shrimati Manorama
Pandey, Dr. Ratnakar
Panwar, Shri B. L.

Parmar, Shri Rajubhai A. -
Patel, Shri Chhotubhai
Patel, Shei Vithalbhai M.
Patil, Shrimati Suryakanta
Patil, Shri Vishwasrao Ramrao
Puglia, Shri Naresh C.

Rafique Alam, Shri |
Rahman, Shri Mohd. Khaleglur
Rai, Shri Ratna Bahadur
Raja Ramanna, Dr.

Raju, Shri J. S.

Rao, Shri Moturu Hanumantha
Rathwa, Shri Ramsinh

Reddy, Dr. G. Vijaya Mohan
Reddy, Dr. Narreddy Thulesi
Reddy, Shri T. Chandrasekhar

Sahay, Shri Dayanand -
Sahu. Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen

Salve, Shri N. K. P.

Samantaray, Shri Pravat Kumar

Sanadi, Prof. 1. G.
Saqghy, Shri T. A, Mohammed

Sarang, Shri Kailash Narain.

- 114
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Satya Bahin, Shrimati
Sen, Shri Ashis

Sen, Shri Sukoinal

Shah, Shri Viren J.
Sharma, Shri Chandan
Sharma, Shri Krishan Lal
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.
Siddiqui, Shri Abdul Samad
Singh, Shri Digvijay
Singh, Shri K. N.

Singh, Shrimati Pratibha
Singh, Dr. Rudra Pratap
Singh. Shri Shankar Dayal
Singh, Shri Surender
Singh, Shri Vishvjit P.
Sivaii, Dr. Yelamanchili
Solanki, Shri Gopalsinh G.
Solanki, Shri Madhavsinh
Som Pal, Shri

Srzedharan. Shri Arangil
Sushma Swaraj, Shrimati
Swell, Shri G. G.

Talari Manohar, Shri
Thakar, Prof. Chandresh P.
Thakuar, Shri Rameshwar
Thakar, Shri Surendra Singh
Tharadevi, Shrimati D. K.
Tiria, Kumari Sushila
Topden, Shri Karma
Trivedi, Shri Dineshbhai
Tyagi, Shri Shanti

Upendra, Shri Parvathaneni

Vajpayee, Shri Atal Bihari
Veerapan, Sari K. K.

Venkatraman, Shri Tindivanam G.

Verma, Shei Ashok Nath
Verma, Shri Kapil

Verma, Shrimati Veena
Verma, Shri Virendra
Viduthalai Virumbi, Shri S.

Yadav, Shri Ish Dutt

Bill, 1996
Yadav, Shri Ram Nidresh
Yadav, Shri Ranjan Prasad
Yadava, Shri Bal Ram Singh -
Yonggam, Shri Nyodek

The motion was carried by «
majority of the total membership of
the House and by a  majority of not
less than two-thirds  of  Members
present and voting.

Clause 2 was added to the Bill.

THE DEPUTY CHAIRMAN :
The question is :

“That Clause 1, the Enacling -
Formula and the Title stand part
of the Bill.”

The House divided.

THE DEPUTY CHAIRMAN :
Ayes . . . 174
Noes . ) . . Nil

AYES—174

Afzal, Shri Mohommad
Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Ahluwalia, Shri S. S.

Alia, Kumari

Alva, Shrimati Margaret
Amin, Shri Mohammed

Ammla, Shri Tirath Ram
Ansari, Shri Mohammed Amin
Ashwani Kumar, Shri

Azam, Shi1 Ghufran

Azmi, Maulana Obaidullah Khan

Baby, Shri M. A.
Bagrodia, Shri Santosh
Bakht, Shri Sikander
Balanandan, Sari E.
Balaram, Snr1 N. E.

Barongpa, Shr1 Sushil
Basumatary, Shri - Xmritlal
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Basu Ray, Shri Sunil
Bzkal Utsahi, Shri

Bhaniare, Shri Murlidhar Chandra-
kant

Bhardwaj, Shri Hansraj
Bhatia, Shri Madan

Bhatt, Sh:i Jitendrabhai Labhshanker
Bhattacharjzs, Prof. S>urendra
Birla, Shri Krishna Kumar
Biswas, Shri Dsbabrata
Buragohain, Shri Bhadreswar
Chankravarty, Sh imti Bijoya
Caaadhary, Hirnohan Singh
Chaudhuri, Shri Tridib
Chavan, Shri S. B.

Chowdhary Ram S:wak
Crowdhry Hari Singh
GChrowdhary, Sacimati Renuka
D33, Shrimati Mira

Dy, Shri Anantray Davshanker
D:sai, Shri Jagash

Dhawan, Shri R. K.

Faguai Ram, Dr.

Fernandss, Shri John F.
Fotedar, Shri Makhan Lal

Gandhi, Shri Raj Mohan

Ganesan, Shri R. alias Misa R.
Ganesan

Gautam, Shri Anand Prakash

Ghosh, Shri Dipen

Gopalsamy, Shri V.

Goswami, Shri Dinesh

Goswami, Shri Ramnarayan

Gurupadaswamy, Shri M. S.

Hanspal, Shri Harvendra Singh

Hanumanthappa, Shri H.

Hariprasad, Shri B. K.

Hashmi, Shri Shamim

Jacob, Shri M. M.

Jadhav, Shri Vithalrao Madhavrao

Jain, Dr. Jinendra Kumar

Jaiswal, Shri Anant Ram

Jani, Shri Jagadish

Javali, Skri J. P.

'
{

l

sizth Amendment) 118

Bill, 1930
Jogi, Shri Ajit P. K.

Kailashpati, Shrimati
Kakodkar, Shri Purushottam
Kalita, Shri Bhubaneswar
Kalmadi, Shri Suresh

Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan

Kenia, Kumari Chandrika Premji
Khan, Dr. Akbar Ahmed
Khaparde, Miss Saroj

Khatun, Kumari Sayeeda
Kiruttinan, Shri Pasumpon Tha. .
Kore, Shri Prabhakar B.

Lather, Shri Mohinder Singh
Ledger, Shri David

Lenka, Shri Kahnu Charan
Lotha, Shri Khyomo
Madhavan, Shri S.

Madai, Shri Maulana Asad
Maheshwari, Shrimati Sarala
Maheswarappa, Shri K. G.
Malaviya, Shri Radhakishan
Malaviya, Shri Satya Prakash
Maran, Shri Murasoli
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Jagdish Prasad
Md. Salim, Shri

Meena, Shri Dhuleshwar
Mehta, Shri Chimanbhai
Mishra, Shri Shiv Pratap
Mohammad Yunus, Shri
Mohanty, Shri Sarada
Mohapatra, Shri Basudeb
Morarka, Shri Kamal
Mukherjee, Shri Samar

Naik, Shri G. Swamy

Naik, Shri R. S.

Nallasivan, Shri A.
Narayanasamy, Shri V.

Padmanabham, Shri Mentay
Palaniyandi, Shri M.
Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar
Panwar, Shri B. L.
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Parmar, Shri Rajubhai A.
Patel, Shri Chhotubhai

Patel, Shri Vithalbhai M.

Patil, Shrimati Suryakanta
Patil, Shri Vishwasrao Ramrao
Puglia, Shri Naresh C.
Rafique Alam, Shri

Rahman, Shri Mohd. Khalezlur
Rai, Shri Ratna Bahadur

Raja Ramaana, Dr.

Raju, Shri J. S.

Rao, Sari Maoturu Hanumantha
Rathwa, Shri Ramsinh
Reddy, Dr. G. Vijaya Mohan
Reddy, Dr. Narreddy Thulasi
Reddy, Shri T. Chandrasekhar
Sahay, Shri Dayanand

Sahu, Shri Rajni Ranjan

Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen

Salve, Shri N. K. P.
Samantaray, Shri Pravat Kumar
Sanadi, Prof. 1. G.

Saghy, Shri T. A. Mohammed
Sarang, Shri Kailash Narain
Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, Shri Sukomal

Shah, Shri Viren J.

Sharma, Shri Chandan

Sharma, Shri Krishan Lal
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.
Siddiqui, Shri Abdul Samad
Singh, Shri Digvijay
Singh, Shri K. N.

Singh, Shrimati Pratibha
Singh, Dr. Rudra Pratap
Singh, Shri Shankar Dayal
Singh, Shri Surender
Singh, Shri Vishvjit P.
Sivaji, Dr. Yelamanchili
Solanki, Shri Gopalsinh G.
‘Solanki, Shri Madhavsinh

Bill“ 1950
Som Pal, Shri
Sresdharan, Shri Arangil
Sushma Swaraj, Shrimati
Swell, Shri G. G.
Talari Manohar, Shri
Thakur. Prof. Chandrssh P.
Thakur, Shri Rameshwar
Thakur, Shri Surendra Singh
Tharadevi, Shrimati D. K.
Tiria, Kumari Sushila
Topden, Shri Karma
Trivedi, Shri Dineshbhai
Tyagi, Shri Shanti
Upendra, Shri Parvathaneni
Vajpayee, Shri Atal Bihari
Veerappan, Shri K. K.
Venkatraman, Shri Tindivanam G.
Verma, Shri Ashok Nath
Verma, Shri Kapil
Verma, Shrimati Veena
Verma, Shri Virendra
Viduthalai Virumbi, Shri S.
Yadav, Shri Ish Dutt
Yadav, Shri Ram Naresh
Yadav, Shri Ranjan Prasad
Yonggam Shri Nyodek.
NOES—NIL

The motion was carried by a
majority of the total membership
of the House and by a majority of
not less than two-thirds of the Mem-

bers present and voting.

Clause 1, the Enacting Formula
and the Title were added to the Bi]l.

st I%F A Ff : §F Teaw
F@E:
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st wew  Twiw ATeEE : §
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THE DEPUTY CHAIRMAN :

The question is :
“That the Bill be passed.”
Tiae House divided.
THE DEPUTY CHAIRMAN :

Ayes . . . . 177
Noes . . . . Nii

AYES—177

Afzal, Shri Mohommad

Agarval, Shn Lakkhiram

Agarwal, Shri Ramdas

Ahlvwalia, Shri S. S.

Alia, Kumari

Alva, Shrimati Margaret

Amin, Shri Mohammed

Amla, Shri Tirath Ram

Anspri, Shri Mohamm~d Amin

Ashwani Kymzr, Shri

Azam, Shri Ghufran

Azmi, Maulana Obaidullahs Khan

Baby, Shri M. A.

Bagrodia, Shri Santosh

Bakht, Shri Sikander

Balanandan, Shri E.

Balaram, Shri N\, E.

Barongpa, Shri Sushil

Basumatary, Shri Amritlel

Basu Ray, Shri Sunil

Bekal Utsshi, Shii

Bhandare, Shri Murlighar Chandra-
kant

Bhardwaj, Shri Hansraj

Bhatia, Shri Madan

Bhatt, Shri Jitendrabhai Labhshanker

Bhattacharjce, Prof, Sourendra,

[1 JUNE 1990]

+
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Bill, 1933

Biswas, Shri Debabrata

Buragohain, Shri Bhedreswer

Chakravarty, Shrimati Bijoya

Chanpuria, Skri Shivprasad

Chaudhary, Hermohan Singh

Chaudhuri, Shri Tridib

Chavan, Shri S. B,

Chowdhary Ram Sewak

Chowdhry Heari Singh

Chowdhury, Shrimati Renuka

Des, Shrimati Mira

Dav:, Shri Anantray Devshank:r

Deepak, Shri Krishan Kymer

D.sai, Shri Jag.sh

Dhawan, Shri R, K.

Faguni Ram Dr.

Fernandes, Shri John F.

Fotedar, Shri Makhan Lal

Gandhi, Shri Raj Mohan

Ganesan, Shri R. alias Misa R..
Ganesan

Gautam, Shri Anand Prakash
Ghosh, Shri Dipen
Gopalsamy, Shri V,

Goswami, Shri Dinesh
Goswami, Shri Ramnarayan
Gurupadaswamy, Shri M. S.
Hanspal, Shri Harvendra Singh
Hanumanthappa, Shri H.
Haripraspd, Shri B. X.
Heshmi, Shri Shamim

Jacob, Shri M. M.

Jadhav, Shri Vithalrao Madhavrao-
Jain, Dr. Jinendra Kumar
Jaiswal, Shri Anant Ram

JYani, Shri Jagadish

Javali, Shri J. P.

Jogi, Shri Ajit P. K.
Kailashpati, Shrimati

Kakodar, Shri Purushottam
Kalita, Shri Bhubancswar
Kalmadi, Shri Surcsh

Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan, ‘
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Kenia, Kumari Chandrika Premji
Khan, Dr. Ab.ar Ahmed
Khaparde, Miss S.rcj
Khatun, Kumari Say.cda
Kiruttinan, Shri Pasumpon Tha.
Kore, Sari Prabhak r B.
Lather, Shri Mohind.r Singh
Ledger, Shri David

Lenk=, Shri Kahnu Chearan
Lotha, Shri Khyomo
Madheavan, Shri S.

Madni, Shri Mar:lana Asad
Mah.shwari, Shrimati Sarala
Maheswarappa, Shri K. G.
Mzlaviya, Siari Radhakishan
Malaviya, Shri Satya Prakash
Maran, Shri Murasoli
Masodkar, Shri Bhaskar Ann-ji
Methur, Shri Jagdish Prasad
Mgd. Sailim, Shri

Mceena, Shri Dhul shwar
Mechta, Sari Chimanbhai
Mishra, Shri Shiv Pretap
Mohammad Yunus, Shri
Mohanty, Skri Sarada
Mohapatra, Shri Basudeb
Morarka, Shri Kameal
Mukhcrjee, Shri Samar
Naik, Shri G. Swamy

Naik, Shri R. S.

Nallasivam, Shri A.
Pachouri, Shri Surcsh
Padmanabiam, Shri Mcntay
Palaniyndi, Shri M.

Pandey, Shrimati Mznorama
Pandey, Dr. Ratnaker
Panwar, Skri B. L.

Parmar, Shri Rijubhai A,
Patel, Shri Chhotubhai
Patel, Shri Vithalbhai M,
Patil, Shrimati Suryakanta
Patil, Shri Vishwasrao Ramrao
Puglia, Shri Naresh C,

Rafique Alam, Shri‘

sixth Amendment)
Bili, 1990

Rahman, Shri Mohd. Khaleelur

Rai, Shri Ratna Bahadur

Raja Ramanna, Dr.

Reaju, Shri J. S.

Rao, Shri Moture Hanumentha

Rathwa, Shri Ramsinh

Rrddy, Dr. G. Vijaya Mchan

Redq v, Dr, Nerr ddy Thulasi

R ddy, Shri T. Chandrasekhar

Sahay, Shri Dayanand

Sahu, Shri Rejni Ranjon

Sahw, Shri Santesh Kumar

Saikie, Dr. Negen

Salve, Shri N. K. P.

Samantaray, Shri Pravet Kumar

Sanadi, Prof. I, G.

Saqhy, Shri T. A. Mohammed

Sarang, Shri Kailash Narcin

Satya Bahin, Shrimzti

Sen, Shri Ashis

Sen, Shri Sukomal

Shah, Shri Viren J.

Sharme, Shri Chendan

Sherme, Shri Krishen Lzl

Sherme, Shri Satish Kumer

Shiv Shank.r, Shri P.

Siddiqui, Shri Abdul Samead

Singh, Shri Digvijey

Singh, Shri K. N,

Singh, Shrimzti Pratibhe

Singh, Dr. Rudra Prztep

Singh, Shri Shankar Dayal

Singh, Shri Surendcr

Singh, Shri Vishvjit P.

Sivaji, Dr. Yelamenchili

Solanki, Shri Gopalsinh G.

Solanki, Shri Madhavsinh

Som Pal, Shri

Srvedharan, Shri Arangil

Sushma Swaraj, Shrimati

Swell, Shri G. G.

Talari Manohar, Shri

?hftkur, Prof, Chandresh P.

Thakur, Shri Rgﬂi’eéhwar

j
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Thakur, Sari Surendra Siagh
Tharadevi, Shrimati D, K,

Tiria, Kumeri Sushila

125

Topden, Sirt Krma

Triv «di, Shri Dia shbhai
Tyagi, Sari Shanti
Upendra, Shri Parv>thaneni
‘V.jpay.z, Sari Atel Bihari
Vesrappan, Shri K. K.
‘Venkatramen, San Findivanam G.
Verma, Shri Asfiok Nuth
Verme, Shri Kapil

Verme, Shrimeti Veens
Virme, Sari Virendra
Viduthaloi Virumbi, Shri S.
Yad-v, Shri Ish Dutt
Yadav, Sari R m Naresh
Yadav, Sari Ranj:n Prasad
Yonggam, Shri Nyodek

NOES—NIL

The motion was carried by @ majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting.

THE DEPUTY CHAIRMAN:
There are two small Bills, We are
passing them without discussion.

SOME HON. MEMBERS: Yes.

S gt

[1JUNE 1900]  Officers of
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Amdz.) Bifl, 1990
THE SALARIES AND ALLOWAN-
CES OF OFFICERS OF PARLIA

MENT (AMENDMENT) BILL,
1990
THE MINISTER OF IN-

FORMATION AND BROAD-
CASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI P.
UPENDRA): Madam Deputy Chair.
man, I move:

“that the Bill further to amend
the Salaries and Allowances of
Officers of Parliament Act, 1953,
as passed by Lok Sabha, :t>e taken

into consideration”

The question was put and the motion

was adopted.

SHRI V. NARAYANASAMY
(Pondicherry) : Madam, what about
the increase of salaries for MPs
and pension for ex-MPs?

SHRI P. UPENDRA: I have
already initiated .action. The file
has gone to the Ministry of Finance.
In the next session, I will bring a
Bill.

THE DEPUTY CHAIRMAN:
We shalk now take up clayse-by-
clause consideration of thg Bill.



